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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. OF 2024
IN THE MATTER OF:
DEEPANK KUMAR SHARMA & ORS. ...APPLICANTS

VERSUS

UNION OF INDIA & ORS. ...RESPONDENTS

(SUPPLIMENTARY AFFIDAVIT)

I, DR. DINESH KUMAR SHARMA S/O LATE SHRI. DEV SHARMA
MISHRA AGED ABOUT 66 YEARS R/O H.NO-1859/1, MANDI
RAILWAY ROAD, NEAR SARVODYA INTER COLLEGE, RAILWAY
ROAD PILAKHUWA, HAPUR U.P. 245304. PRESENTLY AT NEW

DELHI .do hereby solemnly and declare as under —

1. That I am the respondent no.10 in the above noted case and I am
well conversant with the facts and circumstances of the case,
Hence I am competent to swear the present affidavit.
2. That the applicants did not come with clean hands before this
Hon’ble Tribunal and concealed the real and actual facts of the
/m% case. The applicants have no reason to implead the present
\epplicant in this case and unnecessarily made the party.
1hat the deponent was owner of the khasra no. 2119, 2120, 2121,
122, 2123, 2124 2125, 2126, 2127 and 2128 of Mandawar
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Bijnor (UP) out of which Khasra no. 2 120,2121,2122,2125, 2126,
and 2127 have been sol-d by the respondent no.10 through sale
deed dt. 29-01-2024 and now the deponent is only owner of the
Khasra no. 2119, 2123, 2124 and 2128.

4. That the deponent never cut any tree in his property and they are
all standing as well although the trees standing in the property
deponent are too old and sick suffering from decease and now
these trees are not giving fruits. The applicants alleged falsely and
impleaded the deponent only to harass the deponent to extort
money from 7. ~ra deponent.

5. That the deponent has given his best efforts to make the carrm%r of
the applicants no. 1 and 2 being father but the applicants no.1
and 2 had not paid any respect to the deponent. The applicants
no. 1 and 2 are in good condition and got good job and prior to it
the deponent gave premises and money to applicant no.1 for the
business but the applicant no.1 has destroyed the whole and hard-
earned money of the deponent invested in his business. The
applicant no.1 has ruined his business under the impression of
his cunning in-laws. The applicants no.1 and 2 have filed many
cases against the deponent even the applicant no.1 had tried to
implicate the deponent in false case of rape but fortunately the
applicant no.1 is failed in his bad intentions.

6. That the applicants filed the present case impleading the deponerit
to extort money from the deponent creating terror and fear in

deponent’s mind.
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7. That the deponent never involved in any Cutting and felling of the
trees as well as the deponent never tried to pour the acid into the
Garden/Bagh/Trees as the applicants claim. The applicants did
not produce a single evidence or witness. The applicants did not
produce a single photograph or any video pouring the acid or any
other proof.

8. That the applicant no.2 is Welbl equipped with good job and living
a lavish life as the deponent gave his full support and spent a huge
money upon the applicant no.2. The applicant no.2 has got good
job but he is also in greed of money and upon implication of
applicants no. 1 and 3, the applicant no.2 is suppressing the
respect and affection of his old father i.e. deponent.

9. That the applicant no.3 is involved in grabbing the pfoperty of the
deponent for a long time and filed cases against the deponent. The
applicant no.3 has got the support of applicant no.1 and now they
are all on the same boat.

10. That the forest department did not say any where that the
deponent had cut any tree or his Baag or about any criminal
activity of the deponent which may be harmful for his
Baag/Garden.

11. That the deponent may be deleted from the array of the memo
of parties as there is no cutting of tree in his Baag/Garden.

12. That the contents of the para no.1 to a based on facts and
circumstances and contents of para no. to para no. are

based on legal advice.
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13. That the contents of the filed reply by the deponent may be read
as part and parcel of the present Supplementary Affidavit.

o
/
DEPONENT

Verification 20?5
Verified at Delhi of this day of 10 July, 2025 that

contents of the aforesaid affidavit are true and correct to my

ledge, no part of it is false and nothing material has been

ncealed there from.
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Annexure-3

Sir,

TQday on 01.08.2024 : in order to

-direction given Dby the Director,"Férest
Department Samajik Vaniki, Bijnor, the joint
team has Vinspegted onv spot the Khasra
No;2119 area 0.0895 Hect., Gata No.2120 area
0.152 Hect., Gata No.2121 area 0.1140 Hect.,
Gata No.2122 area 0.0291 Hect., Gata No.2123
area .0.221_ Hect., Gata No,2124 areav>0.126 ‘
Hect., Gata No.2125 area 0.177 Héct,, Gata
‘No.2126 area 0.202 Hect., Gata No.2127 area
0.101 Hect.; Gata‘No.2128 area 0.114 Hect.
Total 10 farms and total area 1.5870 hectare
,'under series 1A is-registered in the'name df,
Dinesh Kumar Sharma S/o Dr. Dev Sharma
residént of Mandawar, presently residing at

Pilakhua, Ghaziabad.

In the above -said area there are 10

farms »havingv total area 1.5870 hectare in

T
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which presently 68 mango trees, 14 guava
trvees, 5 Sagwan trees and 1 Sheesham trees.

‘Site photograph is annexed.

| In the reference of aboVe_ said garden
the | report in respect of felling of trees
bearing letter No.319/PA, dated 02.01'.2024
. is sent. to thé office of‘ Coﬁmissioner,
Moradabad Division, Moiadabad. The copy of
report '}is annexed as evidence which is sent

in the honour for information.

sd/- - sd/- - sd/-

01.08.2024 Seal Madan Pal Singh
Lekhpal Mandawar Regional Forest Daroga
’ Forest Officer Bijnor
Bijnor

L
(p(/)/



- )
AT, ot
Cdy
:

i

vt et
Cm——

976 . e

e . A‘“" .'% . ’
- N et
- - N‘?z) ” . . i e ﬁ\3\4
o BT VAN ‘
N R
I3 . N . ?,7 (V/D Ob - _2) @)

c‘ .
S 1A zmhom ST, IRTEATG VST YRISTATE @ W3 w319,/ H0g0

Rt 02012024 @ mier Rvenfiard wdry Ao @ o w4 wiedt A
g Wik g e Qg vl MRl AusiuR qenn g e @ faren faori
gl Farll Regar SEuw 1l WRiarara @ g ST UTH HUSIaY @ R HE
306 B WY W 2119, 2120, 2121, 2122, 2128, 2124, 2125, 2126, 2127 9 2728
¥ ol sl N oqEr e gan o‘u av ant o wra) oregifad Sifee 9 99
S @ R gl QO Ma g ¥ Rrad wrer galt v qf w1 gd @ s
gaka TS N 0 We W wRer o B gal ¥ wipwer wer e € gd ey el
o Mg wR, o anfy Y |l s aR B ERY WS G ST qa‘f £
vrr&sﬁa“: W/mr*ﬁ GNOENIE R sm%nmﬁmagﬂaﬁﬁmnm | Uz
§ weow R T Y R 99 g wwlRa R wida aReRar @ g

Cw H gl g R oge 2, W W e smufen

SR © waw § W gl o ey @ Frigor o man, R
we ¥ 99 ARl ISR U AUeE YA AUerR wedie 9 ften faeR
P NoRG ofeRe yoailfe WAkl wEel W9 1426—1431 (01 SOng 2018 ¥ 30
T 2004 T®) D 9T GET 1 W WG 326 B GEHY WG 2119 THAS 0.0890
80, 2120 YHTE 0.152080, 2121 TPFS 0.414080, 2122 VS 0.291080, 2123 IHaz
0221080, 2124 ¥HYE 0.126020, 2125?6@1%01770%‘0 2126 RHqE 0202080, 2127
e D A0TOR 2128 K 6. 178020, 5 10"V B vpag 1587080 AU
«mwmﬁwmgaaoﬁ“azwﬁﬁmmﬁ?wmﬁagm)
TiTarETE @ AF Sifdd, ey B Uorg fverdl ¥ QT efRmol §oemw |
T B -

ST AR THg) A1 WRET @ il = ¥ S ool ¥ Al W)
39 @ YR 66 Tel, TGS D 14 eI, AT B 05 & I R BT 01 I
w2 gy & A % ga @ Prderer fear war) o B gal @ sinae s
110 HoHlo 8 T WHIfd oy o 70-75 AW ¥ ¥R gal e R
=Y e Bell BF &1 98 T A gk 8 RS B O SH OWR W )
WWW%WWHM%WWQMWWWW
for 7% 517 95T QU B o} o/ 59 UX GG T WA O ¥ | SR SIRTy
faaifen =i 81 SNIGH B T9 AT BT AU T G Q| O I gl
zﬁrwﬁmmﬁﬂmwﬁﬁwwm%mﬁz%m

WWWT{IWWﬁQﬁH%l ®

o

18f og] 207Y

fanich file

a




977

Annexure—3Av

Sir,

‘Annexed léttér office Commissioner,
Mqradabad Divisioﬁ, Moradabad, letter No.319
/PA, dated 02.01.2024 sent to District
Officer, Bijnor, applicant Diﬁeéh'vKumar
Sharmé' S/o Sh. Dev Sharma, R/o Mandawar;
Pérgana Mandawar, Tehsil and Diétrict
Bijnor, presently  résidénﬁ of Pilakhua,
Disft. GhaziabadFis having ownership in own

properties where in Khasra Nos.2119, 2120,

2121, 2122, 2123,'2124, 2125, 2126, 2127 and

2128 Khata No.326 there is mango Baag. The
branches of mango trees are two difficult

and'large and met to each other due to which

the sun heat is nqt available for treeé and

~earth due to whichA the 'trees‘ aiei getting
infection and other..‘farming' as Wheat;
-sorghum, péarl miliet etc. are not grown
that’s why he applied for permission to

pruning the trees. It is mentioned that he
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had applied to the District Officers in this.

respect.

In above said reference the site and
revenuee documents have been inspected. and
found that at revehue documents half yearly
Khatoni Fasli year 1426-1431 (1°® July, 2018
to 30th June, 2024) the owhership of Dinesh
Kumar Sharma  S/o Dr. Dev Sharma resident of
}Mandawar presently ‘resident of Pilakhua,
‘thaziabad is registered in part No.l, Khata
No.326, Khasra No.2119 area 0.0895 Hect;;
Gata No.2120 area 0.152 Hect., Gata No.2121
area 0.1140 Hect., Gata N032122 area 0.0291
Hect., Gata No0.2123 area 0.221 Hect;, Gata
No.2124 area 0.126 Hect., Gata No.2125 area
0.177 Hect., Gata No,2126 area 0.202 Hect.,
Gata No.2127 area 0.101 Hect;, Gata No.2128

area 0.114 Hect. Total 10 farms and total

area 1.5870 hectare in Series 1A. In revenue

record the above said area is registered as

Mango Baag.

-
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e

The above said area is not affected by

consolidation and acquiring. There are 68

'mango_trees, 14 guava trees, 5 Sagwén trees
and 1'Sheésham'trées are standing in above
'said area which were inspedted. The diameter
of mango trees are about 110 Cm and age is

about 72-75 years. Most branches of the

trees are spread around. The trees are sick

as -seemed and the fruits are ‘coming in

little numbers. The area is notv-disputed.
‘And  affidavit of the applicant in this
respéct is annexed. Hence the feeling of
 above trees is seemed légal. PhotOgraphs of
the site are annexed with the report ‘and

sent in your honour.

Sd/- _ - Attested by

- Pramod Kumar . sSd/-

-Lekhpal, Tehsil Bijnor Regional Forest.

18.05.2024. Officer Range
. Bijnor. |

sd/
Madan Pal Singh
- Van Daroga

e

v

T+
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Regional Office, Forest Officer Range
Letter No.92/35A : Dated:01.08.2024

TOI ) :
The S.0./Inspector,
P.S. Mandawar, Bijnor.

b

Sub : REGARDING ILLEGAL FELLING OF TREES

STANDING IN GARDEN AT KHASRA NO.2119,

2120, 2121, 2122, 2123, 2124, 2125,

2126, 2127 AND 2128.
Sir,

It 1s to be informed in above said
reference that the above said khasra numbefs
are registered in the name of Dinesh Kumar
S/o late Dev Sharma R/o Mandawar, presently

resident of Pilakhua, Hapur, as Baag. Except

mango trees (68) there are other restricted

racial trees.

- Therefore, please direct Beat Officer on
’your level to prevent the illegal felling of

trees in above said Baag.

Sincerely,

- sd/-
Madan Pal Singh
Forest Daroga,

Sector Incharge

- Copy to: Regional Forest Officer, Bijnor for
information. : :
For necessary action sent in your honour on

01.08.2024.
(s
N
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Akhilesh Singh 11:05 AM @ =
to verma.vishwendra ~

From Akhilesh Singh « akhileshsinghadvocate@gmail
.com

To verma.vishwendra@yahoo.co.in
Date Jul 19, 2025, 11:05 AM
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